
PPA No.1/2019
Rooma Nagrath vs STC of India Ltd.

31.07.2020

Present : Sh. Rajeev Kumar ,Ld.Counsel for

appellant through video  conferencing.

Ms.Leena Tuteja, Ld.Counsel for respondent

through video conferencing.

Ld. Counsel for the respondent seeks one week

time as AR is not well. 

At request, to come up on 07.08.2020.

            (Dinesh Kumar Sharma)
                   District & Sessions Judge
                      New Delhi/31.07.2020

It is certified that Video Conferencing was held

in an uninterrupted manner and during  the proceedings,  no

objections were raised by either of the parties regarding the

connectivity i.e. audio or visual quality.

Reader/31.07.2020 



Ex. No. 5359/16
Geeta Aggarwal Vs. Silver Fern Hotels

31.07.2020

Present : Sh. Rajesh Manchanda, Ld. Counsel for the DH 

through video  conferencing.

Sh.Sameer   Nandwani,   Ld.Counsel   for   the   JD  

through video conferencing.

A request for adjournment is being made on the

ground that   that  matter   is  pending consideration before  the

Hon'ble High Court of Delhi on 31.08.2020.  

At request, to come up on 03.09.2020.

            (Dinesh Kumar Sharma)
                   District & Sessions Judge
                      New Delhi/31.07.2020

It is certified that Video Conferencing was held

in an uninterrupted manner and during  the proceedings,  no

objections were raised by either of the parties regarding the

connectivity i.e. audio or visual quality.

Reader/31.07.2020 





















































Bail Application in
State vs. Satish @ Sunny & Ors.

FIR No.640/2014
U/s 302/34 IPC

PS: Vasant Kunj (South)
31.07.2020

The  proceedings  in  this  case  are  being  done through 
video  conferencing  and  the  undersigned  has  conducted  the 
proceedings through video conferencing from my residence.

Present : Sh. Suresh Sisodia, Counsel for applicant/accused Virender
@ Veere, through VC.
Sh. Dharam Chand, Addl. PP for State, through VC.

Present is an application u/s 439 Cr.PC for grant of interim 

bail for a period of two months filed on behalf of the applicant/accused.

Time  has  been  sought  by  the  IO  to  verify  medical 

documents regarding illness of the wife of the applicant/accused.  Matter 

is therefore, adjourned.

Renotify on 05.08.2020.

Order be uploaded on the website of Delhi District Court.

         (Parveen Singh)
                                                  ASJ-03/NDD/PHC/New Delhi 

        31.07.2020
      (Through VC)  

It  is  certified  that  Video  Conferencing  was  held  in  an 
uninterrupted  manner  and  during  the  proceedings,  no  objections  were 
raised by either of the parties regarding the connectivity i.e. audio or visual 
quality.

 
Reader/31.07.2020 

PRAVEEN 
SINGH

Digitally signed by 
PRAVEEN SINGH 
Date: 2020.07.31 15:49:05 
+05'30'



IN THE COURT OF SHRI ANIL ANTIL; ASJ 04, PHC,  NEW  
DELHI

1. Bail Application No. 1486/20
State Vs. Bharat.

2. Bail Application No. 1521/20
State Vs. Gagan.

3.  Bail Application No. 1522/20
State Vs. Vikram.

4.  Bail Application No. 1523/20
State Vs. Amit.

5.  Bail Application No. 1524/20
State Vs. Sanjeev s/o Rati Bhan 

FIR No. 369/2020
PS: Inder Puri 
U/s.  147/148/149/323/308/506 IPC

31.07.2020.

        Proceedings conducted through Video Conference.

 Vide order no.5837-5927/D&SJ/NDD/2020 dated 30.05.2020

& 5931-6021/D&SJ/NDD/2020 dated 01.06.2020 of  Ld.  District  &

Sessions  Judge,  Patiala  House  Court,  New  Delhi  District,  New

Delhi,  the  undersigned   has  been  deputed  for  duty  today  in

pursuance to  the  directions of  Hon’ble  High Court  of  Delhi  vide



order  no.  R-1347/RG/DHC/2020  dated  29.05.2020   and  in

continuation of  the previous office order Nos.-  4243-4333/  D&SJ

/NDD/2020  dated  01.04.2020,  4407-4426/D&SJ/NDD/2020  dated

10.04.2020, 4518-4608/ D&SJ/NDD/2020 dated 15.04.2020, 5111-

5200/D&SJ/NDD/2020  dated  03.05.2020  and  6364-6454/D&SJ

/NDD/2020 dated 16.05.20 to combat the pandemic of COVID 19.

Bail applications number  1486/20 AND 1521 to 1524/20

are  FIVE separate bail  applications U/s 439 Cr.P.C. moved on

behalf of above mentioned five applicant(s)/ accused persons

for grant of regular  bail are taken up together for adjudication

and  disposed  off  vide  this  common  order  as  allegations

against the applicant(s) are similar in nature, modus operandi

is  same,  offences  alleged  against  them  are  also  similar  in

nature and common  arguments are addressed on behalf of all

the five accused persons except to some extent qua accused

Gagan ( as discussed underneath ).

Present  :   Sh. Mukul Kumar, learned Addl. PP for the State with IO SI

Suresh Kumar.

Sh. D.K. Bhatia, learned counsel for  all  the five applicants

/accused persons.  

Reply to the bail applications filed. 

It  is  argued  by  learned  counsel  for  the  applicants/accused

persons  that  there  is  a  simple  dispute  over  the  ownership/control   of

Akhara land between the two groups of the residents of the area ; the

accused persons recently constituted a Samiti and after they elected they



are looking after the work of the said Akhara and Mandir ; that there is a

big vacant land of Akhara and outside the wall  of Akhara local people

used to  tied their  cattles (  cow etc )  and due to their  dung and moo

residents  feel  difficulty  and  on  this  complainant  party  started  hot

altercation which   resulted in simple quarrel.   

It  is further submitted that on the fateful day of incident i.e.

16.07.2020 hot altercation took place with accused Bharat and Vikram by

the complainant and on hearing this accused Gagan intervened to pacify

them as the same was going on in front of his house ; that after some

time they pacified and  he left the spot and went to his residence ;  that

his  car  was badly  damaged by the complainant  party  and a separate

complaint to this has been made by wife of the applicant/accused Gagan ;

that no injury was caused to anyone by him ; that he is innocent and has

been falsely implicated in the present case at the instance of complainant.

It  is  further  submitted  that  complainant  party  consisting  of

Amit,  Rishi,  Sashi,  Arun,  Nitin  and  Sandeep  came  there  and  started

beating Bharat and Vikram with Lathis, danda, rod and favra and  they

received  serious  injuries  on  their  person  ;  that  the  complainant  party

attempted to murder them ; that they are the real culprits as such they

have  made  unlawful  assembly  and  proceeded  towards  house  of

applicants with weapon in their possession, used force and violence due

to which the applicants sustained serious injury on their body ; and that

there was no intention or circumstances which can attract ingredients of

offence punishable under section 308 IPC and there is no ingredient of

section 308 IPC and rest of the sections are bailable. 



It  is further submitted that the applicants are man of young

age,  not  involved  in  any  other  case  crime,  no  injury  was  caused  to

anyone by them ; that nothing incriminating has been recovered from the

possession of the applicants ; that the injured has been discharged after

first aid, and as per the FIR there was simple injuries ;  that   they all are

peace loving and law abiding citizen of  India,  permanently  residing in

Delhi with their families ; it is  totally false and fabricated case, they have

no  concern  with  the  alleged  offence  ;  are  in  J.C  since  17.07.2020  ;

investigation against them is complete,  they have clean antecedents and

no useful purpose would be served by keeping them behind the bars. 

Per  contra,  bail  applications  are  strongly  opposed  by  the

learned Addl. PP for the State and he submitted that  earlier also on the

same premises  violent clashes had taken place between the two groups

to take over the  possession of the Akhara land forcibly, one person had

scummed to injuries  and a case u/s 307/302 IPC was registered ; that

the there is specific role of each and every accused in causing the injuries

; investigation is at initial stage ;  result on the MLC's of injured persons is

also awaited  ;  that they all  are resident of  same vicinity and there is

apprehension that they may influence, threaten the witnesses or flee from

justice, if enlarged on bail. 

During arguments, IO is present and the CCTV footage of the

incident is played on the laptop in the courtroom to the show that incident

had taken place on the alleged date time and place and  grievous injuries

were caused by the aggressor party /applicant/accused persons on the

person  of  complainant  and  their  person  and  each  of  the  applicants/



accused have been  clearly and separately identified in the CCTV footage

at the time of alleged incident.   

Heard and record perused. 

Keeping in view the totality of the facts and circumstances of

the case and taking note of the nature of accusations, gravity of offence,

specific role of each applicants/accused has been explained, and the fact

that  investigation is underway, result on  MLC's of the injured persons is

awaited ; as per CCTV footage  it is a case of   brutal assault  and nature

of injuries also seems to be serious, thus I am not inclined to grant them

bail, at this stage of the case. 

Accordingly,  applications  moved  on  behalf  of  applicants/

accused persons namely Bharat, Gagan, Vikram, Amit and Sanjeev are

dismissed. 

Needless to say that the observations made above are only

for the disposal of the present bail application of the accused/applicants

and shall not tantamount to expression on  merits of the case.

Applications are disposed of accordingly in terms thereof. 

Copy of order be given to all the parties through e-mode and

be sent to the concerned learned  MM/Link MM/Duty MM  as well as to

Jail Supdt.

Proceedings were conducted through video conference
and there was no complaint of any technical glitches nor there was
any grievance regarding the audio and video transmission.  

      (Anil Antil)
          Roaster Judge

ASJ-04/NDD/PHC/ND/31.07.2020



IN THE COURT OF SHRI ANIL ANTIL; ASJ 04, PHC, NEW  
DELHI

Bail Application no  1443/20    
FIR No.  54/2020
PS :       Chanakya Puri
U/S.       279/304-A IPC
State v/s Siddharth Bhagat
 
31.07.2020.

Proceedings conducted through VC 

File taken up today on an application u/s 439 Cr.P.C as filed

on behalf of applicant/accused Siddharth Bhagat  for seeking bail

on  as urgent application.

Present : Sh. Vikram Singh, learned LAC for applicant/accused. 

Sh. Harsh Surana  Ld. Addl P.P. for the State.

Reply   to the  bail application filed, which is taken on record. 

At  the  very  outset,  it  is  stated  by  learned  counsel  for  the

applicant /accused that he is not pressing the application seeking

interim bail on the ground of illness and his prayer for the same

may not be considered accordingly ; it be heard on merits of the

case.   

Learned counsel for the applicant/accused argued  that

he has been falsely implicated in the present case and that it was

merely  an  unfortunate  incident  ;  there  was  no  intention  or



knowledge  on  the  part  of  the  applicant/accused  to  cause  the

alleged accident ; at the best, as alleged by the prosecution,  the

case of the applicant is covered under section 304-A IPC and not

under section 304 Part II,  which is a bailable offence.

It  is  argued  further  that   the  investigation  qua  the

applicant/accused  is  complete  ;  vehicle  has  been  seized  and

mechanically  inspected ;   no recovery  or  information is  required

from  the  accused  ;  is  in  J.C  since  03.07.2020  ;  is  permanent

resident  of  Delhi  and  Jaipur  ;  applicant  his  wife  both  are  law

professors ;   belongs to a respectable and educated family  has

deep roots in the society ; 

that  though not admitting, it can only be said that it was

an error of judgment, neither applicant/accused was drunk nor he

was under the influence of intoxicated substance ; that  there is no

chances of his absconding and fleeing from justice, not involved in

any other case crime, has clean antecedents ;  is ready to abide by

any term and conditions if released on bail, is in J.C since the day

of  alleged  accident  and  no  useful  purpose  would  be  served  by

keeping him behind the bars.  

Learned counsel for the applicant/accused in support of

his submissions has relied upon the judgment of Prabhakaran Vs.

State 2007 (14) SCC 269 ; 

On  the  other  hand,  learned  Addl.  PP  for  the  State

argued that in the present case accused was driving the vehicle in

a very fast and dangerous speed and consequent to which, car hit



ASI Lalman Singh, on American Embassy duty ; the said impact

was so forceful that the applicant dragged the police official about

80 feet or so  ; and stopped only after hitting the concrete wall, in

between crushed two parked motorcycles and broke the iron grill  ;

the official was fatally injured and crushed in between his car and

the wall.  

that  applicant  is  taking conflicting stand,  on the application

seeking regular bail before the learned MM it was  urged by the

applicant/accused that he is suffering from various medical ailments

including schizophrenia and diabetes,  was under medication and

sedative care,  and he requires proper medical and family look-after

for  his  recovery  ;  whereas,  herein  it  is  argued that  he  was not

under the influence of any drug or other substance. 

that  the  accident  was  committed   in  a  very  brutal

manner with full knowledge of its consequences and knowing fully

well that his act is likely to cause death and endanger human life ;

and that case of the applicant is covered under the ingredients of

Section 304 Part II of the IPC and not under section 304A IPC, as

argued by learned counsel for applicant.

During  proceedings  learned  Addl.  PP also  placed  on

record photographs of  the site  and the accident  to  highlight  the

intensity  and  gravity  of  the  accident  caused  by  the  applicant/

accused.  

It  is also submitted that  the investigation is still under

way,  CCTV  footage  of  the  incident  is  yet  to  be  collected  from



American Embassy.  

It is thus prayed that he should not be enlarged on bail

at  this  stage  of  the  case  and  there  is  every  likelihood  of  him

influencing the witnesses  and tampering the evidence, and may

influence the investigation of the case. 

Herd and record perused. 

Thus  in  totality  of  the  facts  and  circumstances  and

taking  note  of  the  fact  that  custodial  interrogation  of  the

applicant/accused is not required,investigation is almost complete ;

as stated by the IO only CCTV is to be collected from the American

Embassy and which shall  also be handed over  to  him by today

evening ; as well as the custody period of the applicant, accused

Siddharth Bhagat is admitted to bail on his furnishing a personal

bond in the sum of 50,000/- with one surety of like amount to the

satisfaction of learned MM/Link MM/Duty MM with the conditions

that he shall join the investigation as and when , if any,  required by

the IO and shall not contact, influence or threaten the prosecution

witnesses. 

   Application  stands  allowed  and  disposed   off

accordingly in terms thereof. 

Copy of order be given to all the parties through e-mode

and  be sent to the concerned learned  MM/Link MM/Duty MM  as

well as to Jail Supdt.

It  is  certified that  Video Conferencing was held in  an

uninterrupted manner  and during the proceedings,  no objections



were raised by either of the parties regarding the connectivity i.e.

audio or visual quality.

      (Anil Antil)
      ASJ-04/NDD/PHC/ND

    31.07.2020



IN THE COURT OF SHRI ANIL ANTIL; ASJ 04, PHC, NEW  
DELHI

SC no;   292/19
FIR No.  232/17
PS:         IGI Airport
U/S.       420/384/365/120/34 IPC
State v/s Prithvi Raj &  Ors
 
31.07.2020.

File taken up today on an application as filed on behalf  of

surety  of accused Lokesh for seeking permission for renewal of the

permit of the vehicle of the applicant.  and is taken up as urgent

application.

Present : Sh. Suresh Sisodia, learned counsel for applicant/surety

of accused.

Sh. Mukul Kumar Ld. Addl P.P. for the State.

Heard and record perused. 

It is submitted that no objection is required for renewal

of the permit of vehicle bearing no. DL1T 9973  being a commercial

vehicle and earlier also said certificate was issued to him. 

In view of the submissions, this court has no objection, if

the  permit  of  commercial  vehicle  bearing  No.  DL  1T  9973  is

renewed, as per rules of the  State Transport Authority.

Application is disposed off in terms thereof.  



Copy  of  the  order  be  given  dasti  to  the

applicant/accused. 

      (Anil Antil)
      ASJ-04/NDD/PHC/ND

    31.07.2020



IN  THE COURT OF  SHRI  ANIL  ANTIL;  ASJ  04,  PHC,    NEW
DELHI

SC No. 401/19 
State Vs. Suhail & Ors. 
FIR No. 48/19
PS: Barakhamba Road
U/s. 302/201/34 IPC & 25/27/54/59 Arms Act
31.07.2020.

Case taken up through Video Conferencing. 
This is an application filed on behalf of applicant Suhail

for  grant  of  extension of   interim bail   for  a period of  45 days on

account   of   serious   ailments   of   his   mother   and   his   continuous

suffering from Covid19 Virus.

Present:  Sh. Mukul Kumar, Additional PP for the State (through

V/C).

Sh. Mohit Bhardwaj, Advocate for the applicant/accused

(through  V/C).

After arguing for sometime, and taking note of strong

objection by the learned Additional PP qua the medical documents

submitted by the applicant, the learned counsel submits that he is

not pressing the application for further extension of interim bail and

accordingly   it   is   prayed   that   the   same   may   be   disposed   of   as

withdrawn  and  applicant/accused  may  be  granted  some  time  to

surrender. 



In  view of   the aforesaid  facts and circumstances,  the

present   application   is   disposed   of   in   terms   of   the   aforesaid

statement made by the learned counsel. 

2

However,   taking   note   of   the   fact   that   tomorrow   i.e.

01.08.2020 is the festival of EidUlZuha, applicant/accused Suhail

is   granted   two   days   time   to   surrender     before   the   concerned

Superintendent Jail  i.e. applicant/accused shall surrender by 5.00

pm on 02.08.2020. Interim order to continue till then.  

Ecopy of the order be sent to all the parties concerned

as also the Jail Superintendent concerned. 

In addition, copy of the order be given dasti as prayed. 

Status  Report   in   this   regard  be  also   called   from  the

concerned Jail  Superintendent with regard to the compliance of the

orders so passed.        

      (Anil Antil)
      ASJ04/NDD/PHC/ND

    31.07.2020
It   is  certified  that  Video Conferencing was held  in  an

uninterrupted manner  and during  the proceedings,  no objections

were raised by either of the parties regarding the connectivity i.e.

audio or visual quality.



    (Anil Antil)
          ASJ04/NDD/PHC/ND

    31.07.2020



IN  THE COURT OF  SHRI  ANIL  ANTIL;  ASJ  04,  PHC,    NEW
DELHI

SC No. 73/19
State Vs. Ajab Singh & Ors. 
FIR No. 541/18
PS: Vasant Kunj North
U/s.  307/397/398/34 IPC
& 25/54/59 Arms Act
31.07.2020.

Case taken up through Video Conferencing. 

This is an application filed under Section  439 Cr. PC on

behalf of the applicant  Ajab Singh for grant of interim bail, as per

the directions  issued by  the Hon'ble High Court  of  Delhi  due  to

Covid19 Pandemic.

Present:  Sh. Mukul Kumar, Additional PP for the State (through

V/C).

Sh.   Nishant   Kumar   Das,   Advocate   for   the

applicant/accused  (through V/C).

Reply to application filed, which his taken on record. 

During proceedings,  on some ambiguities pointed out

by the learned Additional PP in the application of the applicant and

qua   the   submissions   made   by   the   learned   counsel   for   the

applicant/accused,   the   learned   counsel   sought   time   and   has

submitted that he is not pressing upon the present application and



prayed that he may be permitted to withdraw the same with liberty

to file afresh with better particulars.

2

In   view   of   the   aforesaid   submissions   so   made,   the

application is disposed of as dismissed as withdrawn in terms of the

aforesaid statement made by the learned counsel.

Ordered accordingly.

Ecopy of the order be sent to all the parties concerned.

In addition, dasti be also given.       

      (Anil Antil)
          ASJ04/NDD/PHC/ND

    31.07.2020
It   is  certified  that  Video Conferencing was held  in  an

uninterrupted manner  and during  the proceedings,  no objections

were raised by either of the parties regarding the connectivity i.e.

audio or visual quality.

    (Anil Antil)
          ASJ04/NDD/PHC/ND

    31.07.2020



IN  THE COURT OF  SHRI  ANIL  ANTIL;  ASJ  04,  PHC,    NEW
DELHI

SC No. 176/19
State Vs. Rajpal @ Kalu & Anr. 
FIR No. 298/18
PS: Delhi Cantt. 
31.07.2020.

Case taken up through Video Conferencing. 
This is an application filed on behalf of the applicant/accused

Rajpal   @   Kalu   for   cancellation   of   Production   Warrants   with

directions to Superintendent Jail to release the applicant/accused in

the present case. 

Present:  Sh. Mukul Kumar, Additional PP for the State (through

V/C).

Sh. Vaibhav Kumar, Advocate for the applicant/accused

(through  V/C).

A   perusal   of   the   record   reveals   that   the

applicant/accused is (was) on bail in the present case bearing FIR

No. 298/18, granted vide its order dated 07.05.2019, and thereafter

he was taken into custody in another case bearing FIR no. 371/19

and hence production warrants were issued for his appearance. 

It   is   stated   by   the   learned   counsel   that

applicant/accused has also been admitted now on bail in the said

case   bearing   No.   371/19,   under   Section   379/34   IPC,   PS   Khol,



District Rewari. 

Thus, in the facts of the case, production warrant issued

against the applicant/accused Rajpal @ Kalu stands recalled and

cancelled and he be released from the jail custody in the present

case if his custody is not warranted in some other case. 

2

Ecopy   of   the   order   be   sent   to   all   the   parties   and

Superintendent Jail concerned for information and compliance.

In addition, dasti be also given as prayed. 

      

      (Anil Antil)
          ASJ04/NDD/PHC/ND

    31.07.2020
It   is  certified  that  Video Conferencing was held  in  an

uninterrupted manner  and during  the proceedings,  no objections

were raised by either of the parties regarding the connectivity i.e.

audio or visual quality.

    (Anil Antil)
          ASJ04/NDD/PHC/ND

    31.07.2020



IN THE COURT OF SHRI ANIL ANTIL; ASJ 04, PHC,  NEW
DELHI

Bail Application No. 1459/20   
State Vs. Nitin
FIR No. 0369/20
PS: Inder Puri 
U/s.  147/148/149/323/308/506 IPC
31.07.2020.

Case taken up through Video Conferencing. 

Vide order no.55505634/D&SJ/NDD/2020 dated 22.05.2020

of Ld. District & Sessions Judge, Patiala House Court, New Delhi

District,  New Delhi,   the undersigned   has been deputed for  duty

today in pursuance to the directions of Hon’ble High Court of Delhi

vide order no. R305/RG/DHC/2020 dated 21.05.2020 to combat

the pandemic of COVID 19.

This is an application filed under Section  439 Cr. PC on

behalf of the applicant Nitin for grant of bail.

Present:  Sh. Mukul Kumar, Additional PP for the State (through

V/C). 

Sh. Ajit Kumar, Advocate, proxy counsel for counsel for

the  applicant/accused (through V/C).

The learned proxy counsel has submitted that the main

counsel is not available today, his mother is seriously ill and that he



has gone to his native place at U.P. Short adjournment is prayed.

2

In   view   of   the   request   so   made,   renotify   the   matter   on

07.08.2020 for consideration.       

      (Anil Antil)
             Roster Judge
    ASJ04/NDD/PHC/ND

    31.07.2020
It   is  certified  that  Video Conferencing was held  in  an

uninterrupted manner  and during  the proceedings,  no objections

were raised by either of the parties regarding the connectivity i.e.

audio or visual quality.

    (Anil Antil)
            Roster Judge
    ASJ04/NDD/PHC/ND

    31.07.2020



IN THE COURT OF SHRI ANIL ANTIL; ASJ 04, PHC,  NEW
DELHI

Bail Application No. 1488/20   
State Vs. Arun
FIR No. 0369/20
PS: Inder Puri 
U/s.  147/148/149/323/308/506 IPC
31.07.2020.

Case taken up through Video Conferencing. 

Vide order no.55505634/D&SJ/NDD/2020 dated 22.05.2020

of Ld. District & Sessions Judge, Patiala House Court, New Delhi

District,  New Delhi,   the undersigned   has been deputed for  duty

today in pursuance to the directions of Hon’ble High Court of Delhi

vide order no. R305/RG/DHC/2020 dated 21.05.2020 to combat

the pandemic of COVID 19.

This is an application filed under Section  439 Cr. PC on

behalf of the applicant Arun for grant of bail.

Present:  Sh. Mukul Kumar, Additional PP for the State (through

V/C). 

Sh. Ajit Kumar, Advocate, proxy counsel for counsel for

the  applicant/accused (through V/C).

The learned proxy counsel has submitted that the main

counsel is not available today, his mother is seriously ill and that he



has gone to his native place at U.P. Short adjournment is prayed.

2

In   view   of   the   request   so   made,   renotify   the   matter   on

07.08.2020 for consideration. 

      (Anil Antil)
             Roster Judge
    ASJ04/NDD/PHC/ND

    31.07.2020
It   is  certified  that  Video Conferencing was held  in  an

uninterrupted manner  and during  the proceedings,  no objections

were raised by either of the parties regarding the connectivity i.e.

audio or visual quality.

    (Anil Antil)
            Roster Judge
    ASJ04/NDD/PHC/ND

    31.07.2020



IN  THE COURT OF  SHRI  ANIL  ANTIL;  ASJ  04,  PHC,    NEW
DELHI

Bail Application No. 1485/2020 
State Vs. Sanjeev 
FIR No. 0369/2020
PS: Inder Puri 
U/s. 147/148/149/323/308/506 IPC
31.07.2020.

Case taken up through Video Conferencing. 
Vide order no.55505634/D&SJ/NDD/2020 dated 22.05.2020

of Ld. District & Sessions Judge, Patiala House Court, New Delhi

District,  New Delhi,   the undersigned   has been deputed for  duty

today in pursuance to the directions of Hon’ble High Court of Delhi

vide order no. R305/RG/DHC/2020 dated 21.05.2020 to combat

the pandemic of COVID 19.

This is an application filed under Section  439 Cr. PC on

behalf of the applicant  Sanjeev for grant of bail.

Present:  Sh. Mukul Kumar, Additional PP for the State (through

V/C).

Sh.  Kabir  Ahmad,  Advocate  for   the applicant/accused

(through V/C).

During  the course of  arguments,   the  learned defence

counsel submits that he is not pressing the regular bail application

and has made a prayer that interim bail may only be considered.



It   is   submitted   that   applicant/accused   is   a   diabetic

patient and is suffering from lung infection; also that, his mother is a

diabetic patient and  she is also suffering from lung infection and is

under critical care and therefore it is prayed that the applicant be

granted interim bail.

2

Bail   application   has   been   strongly   opposed   by   the

learned Additional PP arguing that applicant is involved into serious

and   heinous   offence   punishable   under   Sections

147/148/149/323/308/506 IPC. It is also submitted that earlier also,

violent clashes have taken place between the two sides and a case

under Section 302 IPC was also registered. 

Status/Report   filed by  the IO  is also traversed by  the

learned Additional PP during arguments, stating that  the medical

documents of   the applicant  have been verified  from the hospital

concerned  and   the  doctor   in  his   report   has  mentioned   that   the

patient was advised medicines for pain relief and was also advised

review after two days with old MRI reports; and that no surgery was

advised to the patient, as per the prescription. 

Heard. Record perused.

Taking note of   the submissions made by  the  learned

Additional PP and the report submitted by the IO that there is no

urgency or  emergency and  the medical  prescribed  is  general   in



nature;  consultation   in  OPD,  hence,  no  ground   is  made  out   for

grant of interim bail to the applicant/accused.

The application accordingly disposed of as dismissed.

Ecopy of the order be sent to all the parties concerned.

In addition, dasti be also given. 

      (Anil Antil)
          Roaster Judge
    ASJ04/NDD/PHC/ND

3
It   is  certified  that  Video Conferencing was held  in  an

uninterrupted manner  and during  the proceedings,  no objections

were raised by either of the parties regarding the connectivity i.e.

audio or visual quality.

    (Anil Antil)
          Roaster Judge
    ASJ04/NDD/PHC/ND

    31.07.2020



IN  THE COURT OF  SHRI  ANIL  ANTIL;  ASJ  04,  PHC,    NEW
DELHI

Bail Application No. 1520/2020 
State Vs. Junaid Alam @ Babbu 
FIR No. 0057/2020
PS: Chanakya Puri 
U/s.  33/58 Delhi Excise Act
31.07.2020.

Case taken up through Video Conferencing. 

Vide order no.55505634/D&SJ/NDD/2020 dated 22.05.2020

of Ld. District & Sessions Judge, Patiala House Court, New Delhi

District,  New Delhi,   the undersigned   has been deputed for  duty

today in pursuance to the directions of Hon’ble High Court of Delhi

vide order no. R305/RG/DHC/2020 dated 21.05.2020 to combat

the pandemic of COVID 19.

This is an application filed under Section  439 Cr. PC on

behalf of the applicant  Junaid Alam @ Babbu for grant of regular

bail.

Present:  Sh. Mukul Kumar, Additional PP for the State (through

V/C).

Sh.   Akshay   Bhandari,   Advocate   for   the

applicant/accused (through  V/C). 

Reply to bail application filed, which is taken on record. 



Main IO is not present today.

The learned Additional PP submits that the presence of

the main IO is required to assist the court qua the investigation and

the case crime.

2

At   request,   renotify   the   matter   on   05.08.2020   for

consideration.       

      (Anil Antil)
          Roaster Judge
    ASJ04/NDD/PHC/ND

    31.07.2020
It   is  certified  that  Video Conferencing was held  in  an

uninterrupted manner  and during  the proceedings,  no objections

were raised by either of the parties regarding the connectivity i.e.

audio or visual quality.

    (Anil Antil)
          Roaster Judge
    ASJ04/NDD/PHC/ND

    31.07.2020



SC No. 427/19 

U/s: 21 (b)/22(c)/29 NDPS Act  

NCB Vs Vinay Kumar Ray & Ors.  

 

31.07.2020 
Matter heard through video conferencing. 

Present:  Sh Rajesh Manchanda, Ld. SPP for NCB through video 

conferencing. 

Sh Rajesh Kajla, Ld. Counsel for accused/applicant 

Dalini Singh through VC. 

 

   Vide separate order, the bail application of 

accused/applicant Dalini Singh is dismissed. The application is 

disposed of accordingly. 

  Copy of the order be given dasti as well as sent to accused 

in jail. 

  Order be uploaded on Delhi District Courts website.  

 

(Ajay Kumar Jain)  

Spl. Judge, NDPS/N. Delhi  
            31.07.2020 



SC No. 427/19 

U/s: 21 (b)/22(c)/29 NDPS Act  

NCB Vs Vinay Kumar Ray & Ors.  

 

31.07.2020 
 

ORDER 

   

 Vide this order, I shall decide the regular bail application of 

accused Dalini Singh. 

 Brief facts of the case is that at around 0930 hours on 

26.03.2019 an information was received that a parcel containing 

nebulizer was lying at DHL office, Rama Road, thereafter a raiding 

team was constituted and on search of the parcel, 2 nebulizers 

containing 390 gm of amphetamine was recovered, however as per 

CRCL report metamphetamine detected. The parcel was found to be 

booked with the ID of accused Vinay Kumar Ray. On preliminary 

inquiry accused Vinay Kumar ray revealed that the said parcel was 

given by one lady Anjali Verma as she was not having any ID 

therefore, booked by him on his own ID. However, later on from 

inquiry of taxi drivers Dharamvir and Bhanu, the name of the said 

lady was found to be Dalini Singh. The house of accused Dalini Singh 

was searched but nothing was recovered. Driver Dharamvir in his 

statement stated that he took Dalini Singh to courier company and 

thereafter she kept on waiting at the road, and given him the bill to 

be given to courier company and when he had given the bill he was 

stopped, thereafter NCB officials raided the taxi however she left.  

 Accused Vinay Kumar in his statement u/s 67 disclosed that 

he runs the courier agency and used to book the couriers on IDs,  
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and in case someone was not having the IDs then he used to book by 

putting his ID on getting extra charge of Rs. 200-300/-. He further 

stated that on 22.03.2019 one lady namely Anjali came for booking 

the parcel to New Zealand and gave the ID of Vasant Vihar address 

then she was asked to give two IDs but stated that she only had one 

however booked the same for Rs. 5548/- and that lady also gave Rs. 

500/- additional tip, and on 23.03.2019, he gave the tracking 

number to the said lady on telephone from his mobile. On 27.03.2019 

he went to NCB office and found the said lady present in NCB office. 

It is revealed during investigation that accused Vinay Kumar Verma 

stated that he booked parcel on the ID of Anjali Verma but not 

provided the said document to NCB furthermore, on verification, the 

said address did not found to exist.  

 Accused Dalini Singh in her statement stated that one of her 

friend Lina introduced her with Nigerian friend John and also with 

Chinedu, and John asked her to book the parcel to New Zealand and 

on 20.03.2019 gave two packets near MCD school with Rs. 8000/-, 

then on demand Rs. 12000/- more. She further disclosed that Vinay 

Kumar asked her the purchase bill. Thereafter on 23.03.2019 she 

went to Vinay Kumar Ray to book the parcel as she was not having 

two IDs who however charged Rs. 2000/- extra and also gave Rs. 

500/- as tip. Accused Vinay Kumar messaged her the tracking 

number and told her that parcel was withheld at DHL as no purchase 

bill was attached and she sent the driver by keeping herself in taxi. 

On 30.03.2019 accused Keneth @ John was detained and during his 

search 70 gm of heroin was recovered and two new compressor 

nebulizers alongwith its accessories, and one hand wrapping 

machine alongwith brown wrapping tape were also found. Accused 

Keneth Adams in his statement u/s 67 disclosed that he met accused 

Chinedu who was doing drug business and also offered him  
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to do the same, and Chinedu put the drugs in nebulizer and returned 

it back thereafter he requested accused Dalini Singh to send the 

nebulizers to New Zealand and gave her a sum of Rs. 20,000/-. On 

27.03.2019, she called him and told that some courier boy was asking 

for original purchase bill, then on 28.03.2019 she called him at her 

house for drink and when he reached there he was apprehended. 

Thereafter, on search of his house, 70 gm of heroin was recovered. 

On 07.04.2019 house of accused Chinedu was searched however 

nothing incriminating was recovered but some documents were 

recovered. Accused Chinedu in his statement u/s 67 stated that he 

met Keneth John at Select City Mall with his girlfriend and during 

friendship he came to know that John was involved in drug business. 

On 19.03.2019 John sent his girlfriend to purchase nebulizers to 

conceal drugs and thereafter John provided him the nebulizers, and 

he put metamphetamine in the said nebulizer and gave Dalini Singh 

for courier.  

 During investigation, the CDRs and CAFs of mobile phones of 

accused persons were obtained. Mobile sets pertaining to Vinay 

Kumar Ray, accused Dalini Singh, accused Keneth Adams, accused 

Chinedu sent to scientific laboratory for mobile image. On 30.08.2019 

the said laboratory provided examination report and details of 

extraction of data on the CDs separately for each phone was given 

and also provided printouts showing the connection of all accused 

persons. It is also revealed that accused Dalini Singh had also booked 

the parcel in the name of Anjali Verma from the post office. The 

analysis of mobile images of accused Vinay Kumar Ray, his 

connectivity with accused Dalini Singh was found. Accused Dalini 

Singh was connected with Vinay Kumar Ray, Keneth Adams and 

Chinedu. Accused Keneth Adams found connected with accused 

Chinedu, Dalini Singh. Accused Chinedu is also connected with  
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accused Dalini Singh, and there is a photograph of accused Keneth 

Adamas in the mobile of accused Chinedu and their connection itself 

establish that they are connected for illegal trafficking of drugs.  

 Ld. Counsel for accused Dalini Singh submitted that this 

accused is in custody since 30.03.2019 and requires to be released 

on bail on the ground of parity as the co accused Vinay Kumar Ray 

who had booked the parcel on his identity documents has already 

been released on bail by Hon’ble High Court of Delhi vide order dated 

18.02.2020. Ld. Counsel further submits that accused Vinay Kumar 

Ray in his statement u/s 67 NDPS Act submitted that he do not have 

any knowledge about the contraband in the said parcel. Ld. Counsel 

submits that the accused Dalini Singh also in her statement recorded 

u/s 67 NDPS Act stated that she had no information that the parcel 

contained narcotic drugs. Ld. Counsel submitted that the present 

accused is alleged to be impersonating herself as Anjali Verma 

however there is no documentary evidence in this regard except the 

statement u/s 67 NDPS Act of accused Vinay Kumar Ray. Ld. 

Counsel submits that the statement of accused persons also suggest 

that the applicant/accused Dalini Singh do not have the knowledge 

of concealment of contraband in the said parcel. Ld. Counsel submits 

that in these facts and circumstances, applicant/accused Dalini 

Singh is entitled to be released on bail.  

 Ld. SPP for NCB submits that accused Vinay Kumar Ray 

categorically revealed that he has booked the said parcel on his own 

IDs. Ld. SPP submits that accused Vinay in his statement u/s 67 also 

submitted that lady Anjali told him that she has only one ID 

thereafter he informed about the charge and prepared one invoice, 

and put his IDs alongwith courier parcel and also charged additional 

fee. He has taken around Rs. 5548/- and booked the parcel with M/s 

Amrit Sea Air for Rs. 3548/-. During investigation, he called the said  
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lady on phone to come to the office with purchase bill which was 

brought by taxi driver. Ld. SPP submits that this accused also not 

provided copy of ID of the said lady. He also stated that during 

investigation accused Vinay Kumar identified the said lady as Dalini 

Singh and stated she appeared as Anjali Verma. Accused Dalini Singh 

disclosed that she is introduced with John and Chinedu, and accused 

John handed over the nebulizers and also given him Rs. 20,000/- 

thereafter accused Vinay Kumar charged Rs. 2000/- extra and 

further also Rs. 500/- as tip. Accused John is found to be Keneth 

Adams during investigation and from the search of his house 70 gm 

of heroin was recovered. He disclosed that he was in business with 

Chinedu and Chinedu put the contraband in nebulizer and returned 

back to him and thereafter on his request, Dalini Singh booked the 

same. On apprehension one passport in the name of Chinedu Patrick 

was recovered from accused Chinedu. Accused Chinedu in his 

disclosure statement stated that he used to make the ice 

(metamphetamine) and accused John used to send the ice to foreign 

countries through courier. Ld. SPP submits that on scrutiny of mobile 

imaging of handsets recovered from possession of accused, accused 

Dalini Singh was found connected with all the accused persons, 

accused Vinay was found connected with accused Dalini Singh, 

accused Keneth Adams @ John was with Chinedu Patrick and Dalini 

Singh. Accused Chinedu Patrick also connected with Dalini Singh 

and Keneth Adams. Nine mobile numbers of accused persons were 

found to be used- 3 by Keneth Adams, 3 by Chinedu Patrick, 2 

mobiles by Dalini Singh and one by Vinay Kumar Ray. Ld. SPP 

submits that on mobile extraction of accused Chinedu Patrick, there 

are numerous pictures and videos of police and raid, and pictures of 

Keneth Adams, two calls of accused Dalini Singh. Ld. SPP submits 

that accused Chinedu Patrick in a chat with his wife also made  
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reference to Dalini Singh and made a reference of price of off white 

(i.e. contraband) and also mentioned the cost of 1 kg @ Rs. 31 lacs. 

Ld. SPP submits that charge u/s 22(c) and 29 NDPS Act is framed 

against all the accused persons and accused Keneth Adams is also 

charged for the offence u/s 21(b) NDPS Act for recovery of 70 gm of 

heroin. Ld. SPP further submits that the role of present accused i.e. 

Dalini Singh is quite different from accused Vinay Kumar Ray. 

Present accused is very well connected with the other accused 

persons and also ran away from the spot and apprehended later on. 

Ld. SPP further submits that this court has already dismissed the 

bail applications of co accused persons namely Keneth Adams @ John 

and Chinedu Patrick.  Ld. SPP submits that there is a recovery of 

commercial quantity of contraband and thus definite bar u/s 37 over 

the release of accused on bail hence accused Dalini Singh is not 

entitled to be released on bail. 

 Heard. Record perused. Apex Court in case titled State of 

Kerala Vs. Rajesh Crl. Appeal No. 154-157/2020 dated 24.01.2020 

observed as under: 

18. The jurisdiction of the Court to grant bail is circumscribed 

by the provisions of Section 37 of the NDPS Act. It can be 

granted in case there are reasonable grounds for believing 
that accused is not guilty of such offence, and that he is not 

likely to commit any offence while on bail. It is the mandate 
of the legislature which is required to be followed. At this 

juncture, a reference to Section 37 of the Act is apposite. That 

provision makes the offences under the Act cognizable and 
nonbailable. It reads thus: 

“37. Offences to be cognizable and nonbailable.—(1) 
Notwithstanding anything contained in the Code of 
Criminal Procedure, 1973 (2 of 1974),— 

(a) every offence punishable under this Act shall be 
cognizable; 

(b) no person accused of an offence punishable for 
[offences under section 19 or section 24 or section 27A 
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and also for offences involving commercial quantity] 
shall be released on bail or on his own bond unless— 

(i) the Public Prosecutor has been given an opportunity 
to oppose the application for such release, and 

(ii) where the Public Prosecutor opposes the application, 
the court is satisfied that there are reasonable grounds 

for believing that he is not guilty of such offence and 
that he is not likely to commit any offence while on bail. 

(2) The limitations on granting of bail specified in clause 

(b) of subsection (1) are in addition to the limitations under 
the Code of Criminal Procedure, 1973 (2 of 1974), or any 

other law for the time being in force on granting of bail.” 
(emphasis supplied) 

19. This Court has laid down broad parameters to be 
followed while considering the application for bail moved by 

the accused involved in offences under NDPS Act. In Union 

of India Vs. Ram Samujh and Ors. 1999(9) SCC 429, it has 
been elaborated as under: 

“7. It is to be borne in mind that the aforesaid legislative 
mandate is required to be adhered to and followed. It 

should be borne in mind that in a murder case, the 
accused commits murder of one or two persons, while 

those persons who are dealing in narcotic drugs are 

instrumental in causing death or in inflicting deathblow 
to a number of innocent young victims, who are 

vulnerable; it causes deleterious effects and a deadly 
impact on the society; they are a hazard to the society; 

even if they are released temporarily, in all probability, 

they would continue their nefarious activities of 
trafficking and/or dealing in intoxicants clandestinely. 

Reason may be large stake and illegal profit involved. 
This Court, dealing with the contention with regard to 

punishment under the NDPS Act, has succinctly 

observed about the adverse effect of such activities in 
Durand Didier v. Chief Secy., Union Territory of Goa 
[(1990) 1 SCC 95)] as under: 

24. With deep concern, we may point out that the 

organised activities of the underworld and the 
clandestine smuggling of narcotic drugs and 

psychotropic substances into this country and 

illegal trafficking in such drugs and substances 
have led to drug addiction among a sizeable 
section of the public, particularly the adolescents  
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and students of both sexes and the menace has 
assumed serious and alarming proportions in the 

recent years. Therefore, in order to effectively 

control and eradicate this proliferating and 
booming devastating menace, causing deleterious 

effects and deadly impact on the society as a 
whole, Parliament in its wisdom, has made 

effective provisions by introducing this Act 81 of 

1985 specifying mandatory minimum 
imprisonment and fine. 

8. To check the menace of dangerous drugs 
flooding the market, Parliament has provided that 

the person accused of offences under the NDPS Act 
should not be released on bail during trial unless 

the mandatory conditions provided in Section 37, 
namely, 

(i) there are reasonable grounds for believing that 
the accused is not guilty of such offence; and 

(ii) that he is not likely to commit any offence while 
on bail are satisfied. The High Court has not given 

any justifiable reason for not abiding by the 

aforesaid mandate while ordering the release of 
the respondentaccused on bail. Instead of 

attempting to take a holistic view of the harmful 
socioeconomic consequences and health hazards 

which would accompany trafficking illegally in 

dangerous drugs, the court should implement the 
law in the spirit with which Parliament, after due 
deliberation, has amended.” 

20. The scheme of Section 37 reveals that the exercise 

of power to grant bail is not only subject to the 
limitations contained under Section 439 of the CrPC, 

but is also subject to the limitation placed by Section 

37 which commences with nonobstante clause. The 
operative part of the said section is in the negative form 

prescribing the enlargement of bail to any person accused of 

commission of an offence under the Act, unless twin 
conditions are satisfied. The first condition is that the 

prosecution must be given an opportunity to oppose the 
application; and the second, is that the Court must be 
satisfied that there are reasonable grounds for believing that  
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he is not guilty of such offence. If either of these two 
conditions is not satisfied, the ban for granting bail operates.  

21. The expression “reasonable grounds” means 
something more than prima facie grounds. It 

contemplates substantial probable causes for believing that 

the accused is not guilty of the alleged offence. The 
reasonable belief contemplated in the provision requires 

existence of such facts and circumstances as are sufficient 
in themselves to justify satisfaction that the accused is not 

guilty of the alleged offence. In the case on hand, the High 

Court seems to have completely overlooked the underlying 
object of Section 37 that in addition to the limitations 

provided under the CrPC, or any other law for the time being 
in force, regulating the grant of bail, its liberal approach in 
the matter of bail under the NDPS Act is indeed uncalled for. 

22. We may further like to observe that the learned Single 

Judge has failed to record a finding mandated under Section 

37 of the NDPS Act which is a sine qua non for granting bail 
to the accused under the NDPS Act. 

23. The submission made by learned counsel for the 

respondents that in Crime No. 14/2018, the bail has been 

granted to the other accused persons(A1 to A4), and no steps 
have been taken by the prosecution to challenge the grant of 

postarrest bail to the other accused persons, is of no 

consequence for the reason that the consideration prevailed 
upon the Court to grant bail to the other accused persons will 

not absolve the act of the accused respondent(A5) from the 
rigour of Section 37 of the NDPS Act. 

  Accused Dalini Singh is the accused who had taken the 

contraband from Keneth Adams and Chinedu Patrick and for the said 

purpose, also took money of around Rs 20,000/-. This accused also 

ran away from the spot and apprehended later on. Furthermore this 

accused is also found to be well connected through mobile phones 

with the co accused persons showing her active involvement in the 

commission of offence. The statement of accused Dalini Singh u/s 67 

NDPS Act also suggest her involvement and cannot be over looked at 

this stage. The bail applications of accused persons namely Keneth  
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Adams @ John and Chinedu Patrick have already been dismissed. 

Furthermore there is an embargo u/s 37 NDPS Act as recovery of the 

contraband is commercial in nature. Charges have already been 

framed in this case. It cannot be held at this stage there are 

reasonable ground to believe that accused is not guilty of the offence 

and is not likely to commit any offence while on bail. Furthermore, 

there is a difference between the role of present accused and accused 

Vinay Kumar Ray. Hence, no parity exists. Considering the material 

on record and in view of above discussion, I found no ground to 

release the applicant/accused Dalini Singh on bail. Hence the 

present application is dismissed. 

 It is clarified that nothing in this order shall prejudice the case 

on merits. Application disposed of accordingly. 

 Copy of the order be given dasti as well as sent to accused in 

jail.  

Order be uploaded on Delhi District Courts website.    

 
(Ajay Kumar Jain)  

Spl. Judge, NDPS/N. Delhi  
   31.07.2020 

 

 

  



CR No. 519/2019 
State (Govt of NCT of Delhi) Vs Attar Singh & Ors. 

 
31.07.2020 

 
 Pursuant to order dated 23.03.2020 passed by Hon'ble High 

Court of Delhi whereby the work in subordinate courts was 

suspended due to corona pandemic and the work was further 

suspended vide orders dated 15.04.2020, 02.05.2020, 16.05.2020,  

22.05.2020, 29.05.2020, 13.06.2020, 29.06.2020 and 14.07.2020. 

 

 This case was listed on 27.05.2020 and was adjourned en bloc 

for 18.04.2020, 10.06.2020 and then for today i.e. 31.07.2020. 

 List the matter now for 25.09.2020. 

 

 
 

(Ajay Kumar Jain)  

Spl. Judge, NDPS/N. Delhi  
   31.07.2020 

  



SC No. 117/20 
FIR No. 226/19 

PS Spl Cell 
U/s: 21/29 NDPS Act & 14 Foreigners Act  

State Vs Anubhav Dushad @ Vicky & Ors.  

 
31.07.2020 

 
Pursuant to order dated 23.03.2020 passed by Hon'ble High 

Court of Delhi whereby the work in subordinate courts was 

suspended due to corona pandemic and the work was further 

suspended vide orders dated 15.04.2020, 02.05.2020, 16.05.2020, 

22.05.2020, 29.05.2020, 13.06.2020, 29.06.2020 and 14.07.2020. 

 

 This case was listed on 10.06.2020 and then for today i.e. 

31.07.2020. 

 List the matter now for 25.09.2020. 

 

 
(Ajay Kumar Jain)  

Spl. Judge, NDPS/N. Delhi  

   31.07.2020 

  



SC No. 9589/16 
NCB Vs Mark Paul Obioma 

 
31.07.2020 

 
 Pursuant to order dated 23.03.2020 passed by Hon'ble High 

Court of Delhi whereby the work in subordinate courts was 

suspended due to corona pandemic and the work was further 

suspended vide orders dated 15.04.2020, 02.05.2020, 16.05.2020, 

22.05.2020, 29.05.2020, 13.06.2020, 29.06.2020 and 14.07.2020. 

 

 This case was listed on 27.05.2020 and was adjourned en bloc 

for 18.04.2020, 10.06.2020 and then for today i.e. 31.07.2020. 

 List the matter now for 25.09.2020. 

 

 
 

(Ajay Kumar Jain)  

Spl. Judge, NDPS/N. Delhi  
   31.07.2020 

  



SC No. 401/18 
NCB Vs Mussa Azizi Marande 

 
31.07.2020 

 
 Pursuant to order dated 23.03.2020 passed by Hon'ble High 

Court of Delhi whereby the work in subordinate courts was 

suspended due to corona pandemic and the work was further 

suspended vide orders dated 15.04.2020, 02.05.2020, 16.05.2020, 

22.05.2020, 29.05.2020, 13.06.2020, 29.06.2020 and 14.07.2020. 

 

 This case was listed on 27.05.2020 and was adjourned en bloc 

for 18.04.2020, 10.06.2020 and then for today i.e. 31.07.2020. 

 List the matter now for 25.09.2020. 

 

 
 

(Ajay Kumar Jain)  

Spl. Judge, NDPS/N. Delhi  
   31.07.2020 

  



SC No. 276/2019 
NCB Vs Yvonne Erica Gordon & Ors. 

 
31.07.2020 

 
 Pursuant to order dated 23.03.2020 passed by Hon'ble High 

Court of Delhi whereby the work in subordinate courts was 

suspended due to corona pandemic and the work was further 

suspended vide orders dated 15.04.2020, 02.05.2020, 16.05.2020, 

22.05.2020, 29.05.2020, 13.06.2020, 29.06.2020 and 14.07.2020. 

 

 This case was listed on 27.05.2020 and was adjourned en bloc 

for 18.04.2020, 10.06.2020 and then for today i.e. 31.07.2020. 

 List the matter now for 25.09.2020. 

 

 
 

(Ajay Kumar Jain)  

Spl. Judge, NDPS/N. Delhi  
   31.07.2020  



SC No. 396/18 

CBN Vs Harish Chander & Anr. 

U/s: 8,21,22 & 29 NDPS Act 

31.07.2020 

Matter heard through video conferencing. 

Present: Sh Satish Aggarwala, Ld. SPP for CBN through video 

conferencing. 

Sh S S Das, Ld. counsel for applicant/accused Arvind 

Kumar through VC. 

   

   Ld. Counsel for accused submitted that this is an 

application for interim bail as both the eyes of applicant/accused 

Arvind Kumar are infected and requires immediate surgical 

intervention. Ld. Counsel submits that as per jail report, the jail 

authorities unable to provide surgical treatment because of 

lockdown. Ld. Counsel further submits that in the present scenario 

when the lockdown conditions are going on, number of accused are 

getting interim bail on medical grounds, therefore, applicant/accused 

Arvind Kumar be released on interim bail for one month to carry out 

the necessary surgery.  

   Ld. SPP for CBN submits that in para 4 of this 

application, the merits of the case is disclosed however Ld. Counsel 

for accused has suppressed the fact that the bail application of 

present accused is already dismissed right up to Hon’ble Delhi High 

Court. Ld. SPP further submits that there is a recovery of commercial 

quantity of contraband, thus definite bar u/s 37 NDPS Act over grant 

of bail to accused. Furthermore, no immediate surgical intervention 

is required as the medical report received from the jail  shows that 

accused has advised by DDU hospital for further work up and the  
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cataract surgery as suggested is not an emergency. Ld. SPP further 

submits that no exceptional circumstances made out for grant of 

interim bail in terms of judgment of Hon'ble High Court of Delhi in 

case titled as Athar Parvez Vs. State CRL.REF.1/2015 dated 

26.02.2016. Ld. SPP further submits that guidelines of Empowered 

Committee of Hon'ble High Court dated 18.05.2020 are also not 

applicable.  

   Heard. There is a recovery of commercial quantity of 

contraband, thus definite bar u/s 37 NDPS Act over release of 

accused on bail. As per medical report, accused is found to be 

suffering from cataract however it is mentioned in the report that 

cataract surgery is not an emergency. It cannot be inferred from the 

report that accused requires any immediate surgical intervention. 

Hence, no exceptional circumstances made out to release the 

applicant/accused Arvind Kumar on interim bail. However, jail 

superintendent is directed to provide proper medical care to 

accused/applicant Arvind Kumar. Thus, present application for 

interim bail stands dismissed. 

  Application is disposed of accordingly. 

  Copy of the order be given dasti as well as sent to accused 

in jail. 

  Copy of the order be sent to jail superintendent for 

compliance. 

  Copy of the order be uploaded on the website of New 

Delhi District. 

 

(Ajay Kumar Jain)  
Spl. Judge, NDPS/N. Delhi  

   31.07.2020 

  



FIR No. 63/15 
PS Spl Cell 
SC No. 8689/16  
U/s: 18/21/22/25 & 29 NDPS Act  
State Vs Mohd Akhtar @ Raja 

31.07.2020 
Matter heard through video conferencing. 

Present:  Sh. Ravindra Kumar, Ld. Additional PP for the State through 
video conferencing. 

Sh Sunil Mehta, Ld. Counsel for accused/applicant Mohd 

Akhtar @ Raja through VC. 

    

   Ld. Counsel for accused submitted that this is an application 

for extension of interim bail on the ground that wife of accused is pregnant 

and furthermore Full Bench of Hon’ble High Court of Delhi in WP (C) No. 

3037/2020 titled as 'Courts on Its Own Motion Vs State & Ors’ vide order 

dated 24.07.2020 have clarified that all the interim bails extended till 

31.08.2020. Ld. Counsel submits that though extension of interim bail of 

accused is already denied on 22.07.2020, however, in terms of order dated 

24.07.2020 of Full Bench of Hon’ble High Court of Delhi, the 

accused/applicant Mohd Akhtar @ Raja is to be released on interim bail till 

31.08.2020. 

  Ld. Addl. PP for the State opposed the same on the ground that 

interim bail of this accused has already been dismissed. 

  Heard. Considering the mandate of order dated 24.07.2020 of 

Full Bench of Hon’ble High Court of Delhi in WP (C) No. 3037/2020 titled as 

'Courts on Its Own Motion Vs State & Ors’, the interim bail of 

accused/applicant Mohd Akhtar @ Raja is extended till 31.08.2020 on the 

same terms and conditions as imposed vide order dated 16.06.2020. 

  Application is disposed of accordingly. 

  Copy of the order be given dasti. 

Order be uploaded on Delhi District Courts website. 

(Ajay Kumar Jain)  
Spl. Judge, NDPS/N. Delhi/31.07.2020 



NCB Vs Jesca Sarah 

SC No. 517/19 

U/s: 8 (C)/22 NDPS Act  
31.07.2020 

Matter heard through video conferencing. 

Present:  Sh. Rajesh Manchanda, Ld. SPP for NCB through video 

conferencing. 

Sh Amar Phogat, Ld. Counsel for accused/applicant 

Jesca Sarah through VC. 

 

  This is an application filed on behalf of 

accused/applicant Jesca Sarah to provide her proper medical 

treatment however a medical report is received from the jail that 

accused Jesca Sarah died in DDU hospital on 25.07.2020 due to 

Cardiac Arrest. Ld. Counsel submits that he had a video conferencing 

legal meeting with the accused on 24.07.2020 at around 10 am at 

Tihar jail and accused told him that she was beaten by jail authorities 

2-3 days prior and also given beatings and injuries through danda 

due to which she suffered injuries on her head as well as fracture 

injuries 15-20 days prior. Ld. Counsel therefore submits that a 

detailed report along with medical treatment documents of accused 

Jesca Sarah be called from the jail.  

  In view of the submissions of Ld. Counsel for accused, 

jail superintendent is directed to send a detailed medical treatment 

record along with proper medical opinion given time to time to 

accused Jesca Sarah in the court by the next date of hearing.  

List this application for 25.08.2020. 

   Copy of the order be sent to jail superintendent as well 

as concerned DIG (Prison) for compliance. 

Order be uploaded on Delhi District Courts website. 

 

 

      (Ajay Kumar Jain)  
Spl. Judge, NDPS/N. Delhi/31.07.2020 



FIR No. 11/19 

PS Spl Cell  

SC No. 323/19 

U/s: 21/29/61/85 NDPS Act  

State Vs Mausam Ali & Ors.  

 
31.07.2020 

Matter heard through video conferencing. 

Present:  Sh. Ravindra Kumar, Ld. Additional PP for the State 

through video conferencing. 

Sh V K Singh, Ld. Counsel for accused/applicant 

Mausam Ali through VC. 

   

   Ld. Counsel for accused submitted that this is an 

application for interim bail on the ground that wife of the accused is 

hospitalized as suffering from blood infection, liver infection and 

jaundice and requires financial as well as physical support of present 

accused. Ld. Counsel submits that there is no one in the family to 

take care of wife of accused. Furthermore accused has also 

responsibility of five minor children, therefore, accused be released 

on interim bail for 45 days.  

   Ld. Addl. PP for the State submits that entire syndicate 

is involved in this case and there is a recovery of commercial quantity 

of contraband from the present accused, thus definite bar u/s 37 

NDPS Act over grant of bail to accused. Ld. Addl. PP further submits 

that the wife of accused is hospitalized in a local hospital in Loni 

however her condition is not precarious. Ld. Addl. PP submits that 

there are number of family members to take care of the wife of 

accused. Ld. Addl. PP submits that no exceptional circumstances 

made out for grant of interim bail in terms of judgment of Hon'ble 

High Court of Delhi in case titled as Athar Parvez Vs. State 

CRL.REF.1/2015 dated 26.02.2016. Ld. Addl PP further submits that  
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guidelines of Empowered Committee of Hon'ble High Court dated 

18.05.2020 are also not applicable.  

   Heard. There is a recovery of commercial quantity of 

contraband, thus definite bar u/s 37 NDPS Act over release of 

accused on bail. Though wife of accused stated to be hospitalized 

however her condition is not appears to be very serious.  There are 

other family members to take care of wife of accused. No exceptional 

circumstances made out to release the applicant/accused Mausam 

Ali on interim bail. Hence, present application for interim bail stands 

dismissed. 

  Application is disposed of accordingly. 

  Copy of the order be given dasti as well as sent to accused 

in jail. 

  Copy of the order be uploaded on the website of New 

Delhi District. 

 
 

(Ajay Kumar Jain)  
Spl. Judge, NDPS/N. Delhi  

   31.07.2020 

  



SC No. 395/2017 

NCB Vs Fernanda Rengel Grageda & Ors.  

U/s: 21 (C)/23 (C)/29 NDPS Act  

31.07.2019 

Present: Sh. Rajesh Manchanda, Ld. SPP for NCB.  

Sh Y K Saxena, Ld. Counsel for accused/applicant Joyce 

Karoung through VC. 

   

   Ld. Counsel for accused submitted that the accused has 

been advised PAP test which is a procedure for cervical cancer. Ld. 

counsel submits that vide order dated 10.07.2020, this court directed 

the jail superintendent to provide medical treatment to the accused 

however accused has not provided medical treatment properly, 

therefore, fresh report regarding medical treatment be called from the 

jail. 

  Ld. SPP for NCB submits that accused is abusing the 

process of the court.  

  Heard. Considering the submissions, jail superintendent 

is directed to send the complete medical report over the medical 

status and the treatment provided to accused/applicant Joyce 

Karoung by the next date of hearing. 

List this application for 19.08.2020. 

   Copy of the order be sent to jail superintendent for 

compliance. 

Order be uploaded on Delhi District Courts website. 

 
 

(Ajay Kumar Jain)  

Spl. Judge, NDPS/N. Delhi  
   31.07.2020 

  



FIR No. 578/20 
PS Sagarpur 

U/s. 21/27A/61/85 NDPS Act anu 
State Vs Anand Kumar 

31.07.2020 
Matter heard through video conferencing. 

Present:  Sh. Ravindra Kumar, Ld. Additional PP for the State 

through video conferencing. 

Sh Nitin Kumar, Ld. Counsel for accused/applicant 

Anand Kumar through VC. 

  Ld. Counsel for accused submitted that this is an 

application for anticipatory bail of accused Anand Kumar. Ld. 

Counsel submits that co accused Keshav Manon was alleged to be 

found in possession of 10.75 gm of smack and presently on bail and 

on the basis of his disclosure statement, another accused namely 

Montu was arrested, however nothing came against him, therefore, 

he was discharged on the application of prosecution. Ld. Counsel 

submits that there is nothing against present accused except the 

disclosure statement. 

   Ld. Addl. PP for the State opposed the same on the 

ground that accused is avoiding the investigation and required for 

investigation. 

  In this scenario, accused Anand Kumar is directed to join 

the investigation before IO on 04.08.2020 at 4.00pm and thereafter 

as and when called by the IO.  

   List this application for 11.08.2020. Till then, 

applicant/accused Anand Kumar be not arrested. 

   Copy of the order be given dasti as well as sent to 

IO/SHO concerned for compliance. 

Order be uploaded on Delhi District Courts website. 

 
 

     (Ajay Kumar Jain)  

Spl. Judge, NDPS/N. Delhi/31.07.2020 



SC No. 1527/20 
NCB Vs Dipu Singh & Ors.  

File No. VIII/09/DZU/2020 
 

31.07.2020 
Matter heard through video conferencing. 

 Fresh complaint received by way of assignment. It be 

checked and registered as per rules. 

Present:  Sh. Mukesh Malik, Ld. SPP for NCB through video 

conferencing. 

  IO Chetan Sharma. 

  Put up for consideration on 11.08.2020. 

Order be uploaded on Delhi District Courts website. 

 
 

(Ajay Kumar Jain)  

Spl. Judge, NDPS/N. Delhi  
   31.07.2020 


